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The Hon'ble Mr. S, P.Mukerji, Vice Chairman

The Hon'ble Mr. N.Dharmadan, Judicial Member

."JUDGEMENT o
(Hon' ble shri S.P.Mukerji, Vice Chairman)
Since the reliefs claimed in this applicatid‘t_l_ and
~ 0.A, 567/90 are inter conhected, we have called the tase file
in 0.A.567/90 also before us. Shri A .K.Basheer, learned counsel
for the applicapt in 0.A,567/90 is also present befoi‘e us. Shri
Ibrahim Khan represe‘nts the Department of Posts ’in bo}&h thése
, appliéations. Shr:l M R.Rajendran Nair rebresents‘Respondeht No.4:

in both these applications.wdk Mucwawq ot InE &‘W"‘*“( caumnel baremb
[} S e o&]%mcm Wit Swoerd om d e\nn)amcc\ ). b\a o c«_mmon bvdur on fe)\wn
2. These two applications are related to the question i

of regular selection foi: the post qf Extra Department_él Sub
Post Master at Kozhummal. The applicant in 0.A,515/90 avers that
he had been provisionaily selected in that post for which names

were called for from the Employment Exchange. . The contention

of Respondent No.4 in both these a.ppli‘éations"' is that he was
finally selected for the post;, the fact ‘which is corroborated

by the Department of Posts. It appears that both the applicants
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were not selected or considerec for selectionvon the
ground thet they were not residing within the gelivery
juriédictiqh of the Post Office at the time of applying
for the posf. The applicant in 0.A.567/90 has conteng?d
further tha? he had obtained the highest marks in the
S.S.L.C.'and has been residing in the same villagg in
which.the~Po;t Office is situated. The contention of
the applicant in 0.A,515/90 is also that he is a resicent
of the same village in which the'aforesaié Post Yffice %F
is situated and that he had obtained more marks than
respondent No.4€ It may be noted that the ?ost of
Eﬁtra,Departmental 5ub Post Master has not ;;t been filled
up but respondent No.4 in both the applications who had
been selected and given 5 dayé?training is still waiting
for formal oréérs of appo;ntme;;. No appointment has been
|

made so far because of the interim orders passed by this

Tribunal,

3. Ha§iqg heard the learned counsel for all cthe
parties presezé before us wé find that the case shoulé not
5e delayed further as the post is lying vacant for quite
some time. The learned counsel for all the parties fairly
agreeqthat theg/will have no objection in view of the

conteoversies raisec in the two applications, to have a

fresh selection made.

4. In the above facts and circumstanceé we clocse

both these applications with the direétion to the respondents
1 to 3 that a fresh selection from amongst the‘candidates
already nominated by the Empldyment‘Exchangg should be

made for the post in accordance with law after considering-
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»théif.bligibility; . We mlso direct that the decision
taken by this Tribunal in 0.A.30/90 and 0.A.525/89, not-
withstanding the order of PMG at Exbt.A.3 in 0.A,515/90
(Exbt.A.4 in 0.A.567/90) for eiigibility_for the post'of :

Extra Departmental Branch Post Master or Sub Post Master thak

A
the residential qualification would pertain only to

‘residence within the villaje in which the Post Office is
situated irrespective of the fact whether the candidate is

. residing within or outside the delivery zone of that Post
spadd be ebocund . . .
Office. The impugneé order at Exbt.A.3 in 0.A.567/90 is
A“’ .

accordingly quashed., The action on the abowe lines should

/

be comple%ed‘withih a period of one month from the date of

communication of this order.

Se . - The aforesaid two applications are disposed of

on the above lines. There will be ho order as to costs.

{ -
6. T A copy of this order may be placed in both the

fi.les.
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(N. DHARMADAN) l¢° I 1 (S.P.MUKERJI)
JUDICIAL MEMBER VICE CHAIRMAN
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